
(DTI' i   
Shiv Narayan Patera:pc; o 	

is 
Sit 

at tuts,  

dhi Nagar, Mai Sas mar Pieta Cbaikit ta
t  

Versus 

i. Union of India tbS 	
Genital Manager, Central 

Railway, Bombay, 

ii. Chairman. Railway r 
	'lion (nowitnown 

as Railway Rscruitment Said AombayCeentral, 

Bombay. . 

iii. Divisional Ra
ilway Manager, Central Railway, 

... Respondents 

612nVIth 

tiktl11 no" Son222  OS - 
 

Ghanshyam Dass Chaurasiya. 	
shri H 

R/o 9, Ganesh Bazar, Jhansi. 

Versus 

i. 
Union of India through General Manager, Central 
Railway, BombayYT. 

ii. 
Chairman, Railway Serviee Commission (Known as 

Ra
ilway Recruitment Board now), BoMbay Central, 

Bombay. 

Original Application no. 262 of 1992. 

Ramashanker Tripathi, Vo Sri H.L. Tripathi, Rio 4, 
Sujekhan Khirki, Jhansi. 

Versus 

,ilia through General 
Rai:way, Bombay VTIO 

Jhansi. 

• 

. Chaurasiya, 

... Applicant. 

ResOondents. 

3• 

Applies 



L. Tnrf 

in of 

• 
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ii. 
Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Cenatradr,' Bombay. 

iii. 
Divisional Railway Manager, Central Railway, Jhansl. 

Ram Kumar Mabjeo, 
Bihari ji ka Mand 

A. 	Original App 

ir, Babina Gantt, District Jahnsi. 

iication no. 26d of 1992. 

S/0 Sri Sitaram Namdeo, R/o 474 near 

... Respondents. 

... Applicant. 

Versus 
i. 

Union of India through General Manager, Central Railway, Bombay VT. 

ii. 
Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Centrals Bombay. 

, 	spondents. 

IT. 	
Original Application no 

Rakesh Kumar Srivastava, S/o 
Behind Normel School, Gooier 

• 264 of 1992. 

Sri V.F. Srivastava, R/o 
Nakao  Banda. 

... Applicant. 

Versus 

Union of India, throigh Jeneral 
Railway, Bombay VT. 

Chairman, Rsilv. 	:vice 
IY±ilway 

E.2mbay VT. 

iii. Divisional 
Raf wray Manager, Central Railway, 

Jhansi. 

... Respondents. 

Manager, Central 

Commission (now known 
Lo;-Yoay Central, 

265 of 1992. 

t,;u3kankart  R/o 49 

3u)b ="4-lera1 Marcflor, Central 



// 3  1, 

Railway, Bombay Vr. 

ii. 
Chairman, Railway Service Commission (now known 

41 	
as Railway Recruitment Board), Bombay Central, 

Bombay. 

l• 
Original Applic-ation-no. 266 of 1992. 

^414- Kumar 
  Agarwal, S/o Shii N.C. Agarwal, R/o 45,

'-£JJLaylai.wiyond, :Shansi. 

Vents 

i. 
Union of India through General Manager, Central 

Railway, Bombay VT. 

ii. 
Chairman, Railway Service Commission (now known as 
Railway Recruitment Board), Bombay Central, Bombay. 

iii. 
Divisional Railway Manager, Central Railway Jhansi. 

... Respondents. 

C.A 	0P /4q2-  

Avdhesh Kumar Va
idh, 5/0 Shri U.S. Vaidh, 

Devri Mohalla, Ranipur, District, Jhansi. 

Applica 

Versus 

i. 
Union of India through General Manager, Can 
Railway, Bombay VT. 

ii. 
Chairman, Railway Service Commission (now k 
as Railway Recruitment Board), Bombay Gantt 
Bombay. 

Respa 

... Respondents. 

Applicant. 

ze 

9• 
	Original Applic 

Satya Prakash Dubey, 
Medical Stores, Nari 

ationno. 

S/o Sri 
ya Bazar, 

268 of 1992. 

B.P. Dubey, C/o I 
Jhansi. 

••• Apy 

Versus 

• • 

i. 	Union of 
Fei lway, 

Ch,Lifr.:h 
as Railwa 
Bombay. 

India through General Manager, Central 
Bombay VT. 

Railwai S:srvice Cr.:TT:cc:VT, (row 
y Recruitment Board), Bcmbay Gey.t:al 



4 // 

	

/Co 	Original Application no. 269 of 1992 

Sripal Singh, S/0 Shri Rajjan Singh, R/o Post and Village 
Chirhul, Distt. Etawah (U.P.). 

Applicant. 

Versus 

7nion of India through General Manager Central 
Raulway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, Bombay. 

iii. 
Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents, 

	

I( . 	Original Application no. 270 of 1992, 

Rajesh Kumar Srivastava, S/o Shri I.D. Srivastava, R/o 
86 Chandra Shekhar Azad, Ganesh Bazar, Jhansi. 

Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairma, Railway Service Commission (now known as Railway Recruitment Board), Bombay Central, Bombay, 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

Origingal Application no. 271 of 1992. 

Prakash Lodhi, S/o Shri Brish Bhan Lodhi, R/o Gram 
Fist Bhamboisir, Tensil Talbehat, Distt. Jhansi. 

and 

Applicant . 

Versus 

n: India 1-  ht ugh Gzi•rieral Manager, Central 

as Kail.,,ay Pecn 
er.)t -2y. 

'-c Oc.mmisr.i on (n-A. 
t Ecard), Bombay Cent.r.:;.1, 
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Divisional Railway Manager, Central Railway, 

Jhansi. 

• • • 
Respondents. 

	

13. 	
Original Application no. 272 of 1992. 

Jai Prakz.sh Michra, Sic) Shri Madan Mohan i-al Mishra, Rio 

	

0 St 
	

... Applicant. 

Versus 

i. 
Union of India through General Manager, Central 

Railway, Bombay vr. 

ii. 
Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central, 

Bombay. 

iii. 
Divisional Railway Manager, Central Railway, 

Jhansi. 

14. 	
Original Application no. 273 of 1992. 

Sayyed Aizaj Mohammad, S/o Shri S.I. Mohammad, R/o 
682/6, Tondon Compund, Civil Lines, Jhansi. 

... Applicant. 

Versus 

Union of India throug General Manager, Central 

Railway, Bombay VT. 

ii. 	
Chairman, Railway Service Commission,(now known 
as Railway Recruitment Board), Bombay Central, 

Bombay. 

Divisiuina Tlaft 	:1.ananer, Central Railway, 

Jhansi. 

nriginAl Application no. 274 of 1992. 

Deepak Babu Rawat, S/o Shri R.N. Rawat, R/o 83 Chnatra-; 
salpura, LalitNir (J.F.). 

Vi.csu5 

Un5(J 	inCn thrOUln 
Several Manager, Cohtl_l 

iA:mOcif VT. 
if 

eilt•E /—  

Respcndents. 

... Respondents. 

... Applicant. 
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Railway Service Commission (now known 
y Recruitment Board), Bombay Central, 

iii. Divisiona 
Jhansi. 

1 Railway Manager, Central Railway, 

... Respondents. 

16. Original Application no. 2* of 1992. 

Santcsh Kumar Sharma, S/0 Shri B. Sharma, R/o 155/20, 
Subhash Pura, Lalitpur (U.P.) 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recuritment Board), Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Raiiw ay, 
Jhansi. 

Respondents$ 

17. 	Original Application no. 276 of 1992. 

Mahesh Chandra Sharma, S/o Shri R.D. Sharma, R/o 241 
Outside Datia Gate, Behind Home Guard Training. Center 
Jhansi. 

... Applicant. 

Versus 

ii. 	Chairman, 
as Railwa 
Bombay. 

i. Union of 
Railway, 

India through General •‘.anaGer, Central 
Bombay VI. 

ii. 	Cn.Birman, Railway R?crLitmerA EDard (Priviously 
C07.1Y 	 Bombay 

Eombay. 

... Respondents. 

IS. 	Original Application no. 277 of 1992. 

R.S. Updhayaya. S/o Sri H.S. LipchE:yaya, R/o Railway Qr. 
no. G.-Flock, Agra Gantt. 

... Applicant. 

V-- 1 E lir 

cOl.ia t 	:11 CentiLl 
.7/- 

• • • 



Applicant 

a 
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Railway , Bombay VI. 

ii. Chairman Railway 
Service Commission (no

C
w k

not 

as as Railway Recruitment Board), Bombay:  

Bombay. 

iii. 
Divisional Railway Manager• Central RailraY,

1  

- Shansi. 

vq. 
Original Application no. 278 of 1992. 

Om Prakash Rai, S/o shri P.P. 
Rai, R/o (C/0) Bhatriya 

Lodge, Mania Chowk, Jhansi. 
... Applicant. 

Versus 

i. 
Union of India through General Manager, Central 

Railway, Bombay VT. 

ii. 
Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), DombaY Central, 

Bombay. 

iii. 
Divisional Railway Manager, Central Railway, 

Jhansi. 

7.0. Original Application no. 279 of 1992. 

Ajai Kumar Upadhayaya, S/o Sri B.L. UpdhaYaya, R/o 182/1 

Barubhondela, Jhansi. 
... Applicant. 

Versus 

i. 
Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. 
Chairman Railway Service Coorission (n Cent 

ow kno 
ral

wn 

as Railway Recruitment Board), Bombay  

Bombay. 

iii. 
Divisional Railway Manager, Central Railway, 

Jhansi. 

Respondents. 

... Respondents. 

... Respondents. 

21. 	
Original Application no. 280 of 1992. 

Ram Swarup Ahirwar. Sio Shri Tenhe 
Lohaga Via K3nch, :istt. Jharsi. 

• • • 

= ai Post 
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i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now knowrql 
as Railway Recruitment Board), Bombay Central, 
Bombay. 

iii. 
- 

Divisional Railway as 
Jhansi: 

4. Original Application no. 281 of 1992. 

Mahendra Kumar Tripathi, S/0 Shri S.D. Tripathi, R/o 
305/2, Jhokan Bagh, Jhansi. 

Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Service Commission (now known 
as Railway Recruitment Board), Bombay, Central 

Bombay. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

Respondents. 

2$. 	Original Application no. 424 of 1992. 

Rajesh Chandra Tripathi, S/0 Shri A.S. Tripathi, Rio 
Kaloo Kuwan, Tinwari Road, Banda. 

• • • Applicant. 

Versus 

i. 	Union of India through General Manager, Central 
Railway, Bombay VT. 

Chairman, Railway service Commission (now known 
as Railway Recuritment Board), Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents. 

24. 	Original Application no. 425 of 1992. 

Rakesh Kumar Awasthi, Sin shri L.S. Awasthi, R/o 76 
Wasudao,-FEra 

• 
	AppliLant. 

	9/- 



Versus 

India tictbugh General Meager, Central 
Bombay VT. 

Chairman,, Bailie* Service Commission Inow knonw 

Bosbay‘reA,,T. 

iii. Divisional Railway Manager,' central Railway, 

Jhansi. 
S. Respondents,  

21. Original Application no. 428 of 1992. 

Jamaluidin Khan, S/o Shri N.U. Khan, R/o Dean Dayal Nagar 
C/o A.B.M. Building Material., Nandanpura, Sipri Bazar, 
Jhansi. 

Versus 

i. Union of India through General Manager, Central 
tailway, Bombay VT. 

ii. on
Chairman, Railway Recrument oard Previously 
knw as Railway Service

it 
 Commis

B
sion),

( 
 Bombay 

Central, Bombay. 

iii. 
Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

26. Original Application no. 429 of 1992. 

Vinod Kumar Awasthi, S/o shri .R. Awasthi, Rio Mohalla 
Hatwara, P.O. Talbehat, Distt. R Lalitpur 

Applicant.  

Versus 

i. Union of India tough eneral Manager, Central 

Railway, Bomba through  VT. 

ii. Chairman,Railway Service Commission (now known 
as Railway Recruitment Board), Bombay Central 
Bombay. 

iii. Divisional Railway Manager, 
Central Railway, 

Jahnsi. 
... Respondents. 

jot- 

i. 	Union of 
Railway, 

-n Railway Boor teal* „E$oard),, B 	y 



Union of India through General Munager, Central 
Railway, Bombay VT. 

. 	Chairmr7n, fie 
Pa I 

a V 	rvf, t-e. 
tit I o,.-rz..) 

n (r.C. k:io9r411. 
Centr61, 

J. 1 7.at 	y 

4 • 	"),A3Si)Clic: 

ar':31nal. 	Eft ion no. 29,1  'xi Ion?, 

!Tr. 7-n ;arD r, ;!:.■ thi., 5/0 Sh'^i 
2, .• • en. Bak 7. 

Tr. p 

• f 

Ve , a us 

Virough Gene al .;`later, Central 
R.b 	, Bc.ibay V7. 

Char man, 

V. 

Div is! Dna 1 Railway Manager., Central Railway,  

... Respondents ,  

	

n1 	Original tpplication no. 424 of 1992. 

Hajesh Chandra Tripathi, Sio Shri A.S. Tripathi, R/o 
Kalov: Kirwan, Tinwari Road, Banda. 

00* Applicant. . 

Versus 

	

„ 	Jnior. of India through General Manager, Central 
Railway, Bombay VT. 

Service Commission (nr:,,, known 
dS fia•L 'Iwo C Ur itnent Board), 6o bay' 	r.t1 al, 
Bombay. 

Divisione 	:•ag_r, Cie:-)tral iv? 4, 

0 • • ents.  

no. A25 :Li-  1092. 

wt y Ser•yice Commission (now known 
Etarr,), eoinbay, Central 



• // D3  // 

5. Original Application no. 916 of 1992 

Madhukar Deo Pander, RP, 
 Shri R. Pandey, R/e Post 

Baldeo, Distt. Mathura (U•P•). 

-Onion of India:through
-Genera  

Railway, BoOklay Yf 

ii. 
Chairman. Railway Reczultmart_130zrA tnreviousle 
known as Railway Service Commissienh, Bombay 
Central, Bombay. 

iii. 
Divisional Rai/way Manager, Central Railway, 

Jhansi. 

.Applicant „ 

Manager Centra 

Respondents. 

2g. Original Application no. 918 

Rajendra Kumar Srivatava, S/o Shri 
554/7 Chitra Gupt Bhawan, Marsh 
Jhansi. 

of 1992. 

V.S. Srivastava, Rio 
Nagar, Sipri Bazar 

Applicant. 

Versus 

i. 
Union of India through General Manager, Central 
Railway, Bombay VI. 

ii. 
Chairman, Railway Recruitment Board, Bombay, Cen-
tral (previously known as Railway Service 
Commission). 

iii. 
Divisional Railway Manager, Central Railway, 

Jhansi. 

2'. Original Application no. 920 of 1992. 

Ram Gopal Rai, S/o Shri B.L. Rai, R/0 29 Ramlila Maidant 

Babina, Distt. Jhansi. 

i. Union of 
Railway, 

ii. Chairman 
knows as 
Central 

Vezus 

India through General Manager, Central 
Bombay VT. 

Railway Recruitment Board (Previously 

Railway Service Commission), Bombay 

crlicant. 

..... 11/- 

... Respondents. 

... Applicant 



• 
// 

iii. Divisional 
Jhansi. 

11 // 

Railway Manager, Central Railway, 

... Respondents. 

in,. 	Original Application no. 
Pankaj Kumar Gupta, S/o Shri S 
Qr. No. MB 178—A, Station Road 

922 of 1992 

.B. Sinc7hal, R/o Rly. 
, Agra Gantt. 

App lic ant . 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board (previously 
known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

31 : Original Application no. 923 of 1992 

pradeep Kumar, S/o Shri P. Narayan, R/o house no. 475 
near Bihari Ji Ka Tem:H1E., Eabina, Jhansi. 

• • • Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board (previously 
known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

Respondents. 

32. 	Original Application no. 924 of 1992 

Madhuwala Khare, w/o Shri R.K. Srivastava, R/o House no. 
243/6, ainagarh, ivagai, Jhansi. 

icant. 

Versus 

7-7flir7 or indii through Gs,rieral 
y. 

rent” . 

C 
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ii. Chairman, Railway Recruitment Board (Previously 
known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

elrininn1 Application no. 1072 of 1992 

1"-hammad Israil, S/o Shri Mond. Gani, R/o ward No. 2, 
near Railway Station Harpalpur, Distt. Chhatarpur. 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VI. 

ii. Chairman, Railway Recruitment Board (pre‘,...susly 
known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

... Respondents. 

311. 	Original Application no. 1073 of 1992. 

iagdish Prasad Tewari, S/o Shri Baij Nath Tiwari, R/o 
\Linage Sunrahi, Post Tindwari, Dist t. Banda. 

... Applicant. 

1. 	Union of India through General Manager, Central 
Raihey, Bombay VT. 

ii. Chairman, hailwa! Recrultmient.Bord, 
known as Rair7cy Service CommissiDn) 
Central 

iii. Divisional 'Railway Manager, Central Railway, 
Jhansi. 

• • • Respondents. 

3$% 	Oricimi Applicatipr. riD. 1074 of 1992 

Fhagwat 	SI 
Nand Dwar, 	1, 

/ •-• ..t. Snarma, R/o 72, 

.1 - 

(previous ly 
Bombay 
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Versus 

i. 
'Union of India through General Manager, Central 
Railway, Bombay VI. 

ii. 
Chairman, Railway Recruitment Board (previously 
known as Railway Service CoOmission), Bombay 

Central. 

iii. 
Divisional Railway Manager, Central Railway, 

Jhansi. 
nebpvn ,  

36. 	
Original Application no. 1075 of 1992. 

Mohd. Aslam Khan, S/o Shri Mohd. Yusuf Khan, R/o 114, 

Mewat ipur a, Jhansi. 

Versus 

Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. 
The Secretary, Railway Recruitment Board (previo-
usly known as Railway Service Commission), Bombay 

Central. 

iii. 
Divisional Railway Manager, Central Railv aY, 
Jhansi. 

... Respondents. 

3F. 	
Original Application no. 1076 of 1992. 

Bharat Bhushan, S/o Shri Keshav Da
s, R/o Poonch, Moth, 

Distt. Jhansi. 

Vems 

Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. 
Chairman, Railway Recruitment Board (previously 
known as Railway Service Commission), Bombay 
:extra''. 

iii. 
Divisional Railway Manager, Central Railway. 

:nansi. 
Re sp onde 	. 

3?. 	Original Application no. 

:ar Va a Sic: Shr 7  R.:. Verna, a/1 

	14/- 

... Applicant. 

... Applicant. 

1077 of 19=. 



// 14  // 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairmen, Railway Recruitment Board (previously 
known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Railway Manager, Central Railway, 
Jhansi. 

Respondents. 

31. 	Original Application no. 1078 of 1992 
Shakil. Ahmad Hasmi, S/0 Shri W.A. Hasmi, R/o Devganpura, 
Post Penwari, Distt. Hamirpur. (U.P.). 

... Applicant. 

Versus 

i. Union of India through General Manager, Central.  
Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board (previously 
known as Railway Service Commission), Bombay 
Central. 

iii. Divisional Railway Manager, Central Rail,: ay, 
Jhansi. 

... Respondents. 

I. 	Original Application no. 1081 of 1992. 

Vijay Kumar Dwivedi, S/0 Shri C.S. Dwivedi, R/o Village 
Takali (Hastam) P.O. Hastam, Via Khurhand Station, 
Distt. E nda. 

Applicart 

Versus 

i. Union of India through General Manager, Central 
1.] I way, Bombay VT. 

ii. Chairman Railway Recruitment board (previously 
known as Railway Service Commission), oombay 
Central. 

iii. Divisional Psi lwav Manager, Central Railway, Jhansi. 

... Respondents. 

Oricinal Applicatim no,. 1CS3 of 1992 

Sanjay K 	 ji 	4,F I— SI 5vastav3, R/o 
;03, 	Plira 

.. 	;';pp; lie ant. 

1 R / 



Versus 

i. 	Union of India through General Manager, Bombay VI. 
ii. Chairman, Railway Recruitment Board 

known as Railway Service Commission) 
Central. 

iii. Divisional Railway Manager, Central 

• • • 

(previously 
Bombay 

Railway, Jhansi. 

Respondents. 

.n 
444 	Orloinal Application nn, 1195 of 10Q9 

Vinod Kumar R. Shrotiya, S/o Shri Raja Ram, R/o M. Lal Ganj 
Ram:miry Jhansi. 

Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Boinbay W. 

ii. Chairman, Railway Service Commission(now known as 
Railway Recruitment Board), 'Bombay Central. 

iii. Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents. 

433. 	Original Application no. 614 of 1993. 
Ajit Kumar Srivastava. S/ci Shri K.B.L. Srivastava, R/o 
902 Kalyani, D Civil Lines, Unnao. 

... Applicant. 

Versus 

i. Union of India through General Manager, Central 
Railway, Bombay VT. 

ii. Chairman, Railway Recruitment Board, Bombay Central, 
Bombay. 

iii. Divisional Railway Manager, Central Railway, Jhansi. 

... Respondents. 

44. 	Original Application no. 1060 of 1993. 

Anand Kumar Sharma, S/o Shri B.S. Sharma, R/o (C/o) Shri 
G.D. Mishra, Pratap Ganjpura, Jagdalpur, Distt. Bastra. 

Applisant. 

Versus 

union of 	- 	t 	; ; 	_1.• -re 

ill 



'.Tway, Bombay VT. 

airman, Railway•Recruitment Board, 
:mbay. 

visional Railway Manager, Central 

.4. Respondents. 

:iginal Application no; 1465 of 1993 

.umar Tiwari, S/o Shri R.N. 
Tiwari, R/o Gandhi Nagar 

+,ir+ Talaun. 

Applicant. 

Versus 

iion of India through General Manager, Central 
'Eilway, Bombay VT. 

,airman, Railway Recruitment Board, Bombay Central, 

)mbay. 

ivisional Railway Manager, Central Railway, Jhansi. 

... Respondents. 

riginal Application no. 20 of 1994 

Srivastava, S/b Awadh Behari Lal Srivastava, Rio 
P. Mission Ccn und , Jhansi. 

App lic ant . 

Versus 

Tnion of India through Secretary, Railway Board, 
inistry of Railway, New Delhi. 

,eneral Manager, Central Railway, Bombay VT. 

nairman, Railway Recruitment Board, Bombay Central 

.ombay. 
... Respondents. 

q r;a1 ; lication no. 70 of 1994 

Srivastava, Sio Shri S.S. Srivastava, R/o 157, 

:ana, Jhansi. 
Applic ant 

Versus 

r of India through General Manager, Central 7nIt 
ilicy, b,ombay 

Rt=d1way Recruitment B:s-.1 30-1.3 	crAr 

Bombay Central 

Railway, JOIlksi. 
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Divisional Railway Manager, Central Railway, Jhansi. 

Respondents. 

4$. 

Lala 
High 

Original Application no. 402 of 1994 

Ram, 5/0 Shri Kashi Ram, R/o 487/3, Near Junior - 
School, Nai Basti Jhansi. 

... Applicant. 

Versus 

i. Unicn of India through Secretary Railway Board, 
Ministry of Railway, New Delhi. 

ii. General Manager, Central Railway, Bombay VT. 

iii. Chairman, Railway Recruitment Board, Bombay Central 
Bombay. 

Respondents. 

49. Original Application no. 413 of 1994. 

io Mahendra Kumar Agnihotri, S/o Shri Bhogi Ram Agnihotri, R/o 
422, Station Road, Lalitpur. 

... Applicant. 

Versus 

i. Union of India throuah Secietory, Railway Board, 
Ministry of RaDmays, New Delhi. 

ii. General Manager, Central Railway, Bombay VT, 

iii. Chairman, Railway Recruitment Board, Bombay central, 
Bombay. 

... Respondents. 

5170• 	Original Appliction no. 488 of 1994. 

Sunil Kum 7 Bhatnagar, 5/0 	 F11„::Inaclar, R/o near 
R.E. Colony, Civil Lines, Lalitpur. 

... Applicant 
Counsel for the applicant Shri R.K. 

Versus 

i. Union of India through Secretary, Railway Board, 
Ministry of Railways, New Delhi. 

ii. General Manager, Central Railway, Bombay VT. 

Ch3irmc,  Rail% 	eflY 	Roard, Bombay Central, 

... Respondents. 
Counsel for the Respondents Shri A.V. Srivastava. 

0 

19/- 



54. 	Original Application no. 141 of 1988 

KII;e Indra Singh, D/o Late Shri Chandan Singh, Ric 536, 
Nanak SanJ, Sipri Bazar, Jhansi. 1• 

• • • 

Counsel for the applicant. ShriAlok Dava 

Versus 

lin Union 3.1 India through the 
Central Railway, Bombay VT. 

ii. 	Railway Serivce Commission, Bombay. 

... Respondents. 

Counsel for the Respondents. Shri H.P. ChakorvortY 
Shri V.K. Goel. 

ORDER (Reserved)  

LUSTC---1.-ags 5aS 	 qi 

These 50 o,As involve almost identical questions of 

fact and law, They are, therefore being decided by a 
common 

order. 

2. The brief facts are that an are Employment Notice No'. 

2/80/81 was issued by the Railway Recruitment Board Bombay'. 

This Board was previously known as Railway Service Commissiont. 
Cernt 

In the said Employment Notice(ivarious non—t8Chincal categories, 

category Not, 25 had been indicated for the post of Probationary 

Asstt. Station Masters. The applicants state that they had 

applied in response of the said Employment Notice for the said 

post viz Category No. 25. They were called to appear at the 

• written test held on 21.6.1981. They were > 1 en shown as 

successful at the written test and were called to appear at 

an interview flfl held on 31.:1.1982 at Shope] or other 

t1 

...p19 

Applicant. 

(7,:sncr. t, sa ..n,nor 
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they were asked to attend the psychological test held in the 

office of the Respondent No..2 at Churchgate, Bombay on 120.82. 
. 

The further case if the applicants thatthereafter a notice 

was displayed at the notice board of the Respondent WA 

indicating that some investigations art in process and after 

completion of the investigations the results will be declared go 

and the appointment orders will be issued for which equal 

number' of posts were being reserved. The applicant' stated 

that ks he made representation on on 11'41.88 which got no 

response. 
Strati' 

3. In the meantime it appears that4the candidates 

filed Oks Uhder Section 19 of the A.T. Act before the Bombay 

Bench and the said O.As were decided by an order dated 14.2'491 

The applicants have also made reference to decision by this 

Bench of the Tribunal viz;(i) G.A. Not. 936 of 1987 

Stet. Raj Kumari Sharma Vs: :pion of India decided on 15.5.91 

(ii) O.A. No•. 318 of 1989 Rajesh Kumar Shivhare and Dies Vs'. 

Union of India decided on 3010.9t.1991 

4. The applicants further Case is that after the 

said judgments the applicants approached the office of the 

Respondent noL2 to bestow the same benefits arising out of 

the said judgments to the applicants but he was told that 

he should also bring such a direction from the Tribunal. The 

applicant further contend that no inquiry had been conducted 

in the matter and at any rate the applicants have not been 

allowed to participate in the process of inquiry. Their 

further case is that as iR the entire examination has not been 

-7;ancaliad and 	41-ointcent orders have been icuc6 and 
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circular has 
also been issued on the same subject on 5.100. • 

The Respondent nek.2 has filed a written statment in 

almost all the ClAsi. Therein the ple ►the OA' being barred by 

und 
limitatien as provided in Sec

er  tie 21 of the A.T.Act has been 

raised. It has been stated that as far as the applicants are 

concerned;  the final selection of ibis Catog‘ty 
No% 2t tat 

finalised during December 1986 and the nese of the applicants 

do not find place in 
the final panel issued, as they had 

not secured adequate marks to qualify. The O.As were filed 

in the 
year 1992. A further plea taken in the counter affida- 

vit is that the cause of action on the basis of which the O.As 

are being filed cannot be said to bon 
occurred within ;he 

territorial jurisdiction of this Tribunal. The Employment 

Notice was issued by the Respondent No‘2, the office Cif which 

at Bombay. 
The further plea taken is that the place of 

stay of the applicant would 
not determines,  the jurisdiction 

to file the OA. It has also been pleaded that the orders 

issued 
by the GAT Bombay Bench or Allahabad Bench does 

not 

afford a fresh cause 
of action and the O.As are barred by 

time. It has been pleaded by the respondent no.2 that the 

said circular has no connection with the present petition. 

It was meant for fixation of seniority of selected candidates 

and since the petitioner itas not qualified for 
final selection 

he has no claim 
for appointment. No rejoinder affidavit 

appears to have been filed in any of the ()As. 

We have heard the learned counsel for the 

Vie may 	
.7cs'. riiiifa he vre'trin;:ry objections with 

oru 

6.  

rties. 

7.  
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of want of territorial jurisdiction', Admittedly, the 

Employment Notice was issued by the Railway Recruitment 

Board, Bombay and the result was required to be declared by 

the Railway Recruitment Board, Bombay. The applicants have 

sought the relief of a writ of mandamus to be issued to the 

respondents to issue the appointment order in few= of the 

applicant within a time bound period in consonance with the 

judgment of this Tribunal in O.A. Not. 318 of 1989 dated 
Iota 

30.9.19916 since the respondent nota is tkuoutside territo- 

rial jus1idiction of the Tribunal evidently such a direction 

cannot be issued to the respondent no0„. The provisions 
OA) 

of Art, 226 of the Constitution of India will not goven the A fith„ 

siteation•. The territorial jurisdiction of the Allahabad 

Bench of the Tribunal has been laid down,SR Section 19(1) 

of A.T. Act provides that 

" subject to the other provisions of this 

Act, a person aggrieved by any order 

pertaining to any matter within the 

jurisdiction of the Tribunal may make 

an application to the Tribunal for the 

redressal of his grievance." 

Thus for the purposes of maintainability of the O.A. the 

sine quomnon is that item it seek redressal against any order 

*se pertaining to any matter within the jurisdiction of this 

Tribunal,Ividently since the Railway Recruitment Board 

Bombay, respc.ndent no,.2 was competent to declare the result 
ice c~i 

and it being looked outside the territorial jurisdiction of 
tc,c  

th-
Q
anah of tees Tribunal the applicants cannot seek 

*for 
k redressal of kits dr5o ante 	i of rot being given any 

4- 
appointf—t 	 In exercise 

POVverS conferred mAs/(1) of SL-tion 18 A.T. Act the Central 



Govt. has issued a notification laying down the jurisdiction , 

of the various Benches of the Tribunal. In respect is the 
Allahabad Bench sv.e.ff. 11.11.85 the territorial jurisdiction 

kas indicated in the notification dated l‘9'.,88 which was 

published in the Gazette of India Extraoridinary dated 1691.88 

at Pg6 1 is • State of UcP.(excluding 12 districts mentioned 

under sl. noe.4 under the jurisdiction of the Lucknow Bench 

154.1.91). The final list has also been shown to have 

been published by the respondent no.2 at Bombay!. Thus we 

are satisfied that for want of territorial jurisdiction this 

Bench of the Tribunal cannot take cognizance of these 0.As. 

8. We may now proceed to consider the plea of the 

0.A being barred by limitation which has been raised onbehalf 

of the respondent no.2. The selection was made in 1982 and 

When certain discrepencies was found inquiries were held and 

on completition of the inquiry the final selection list was 

issued in December 1986. The 0.As have been filed in 199% 

Clearly the O.As are barred by limitation as provided under 

section 21 of the A.T. Act. The learned counsel for the 

applicant submitted that similar matters were taken up for 

consideration by the Bombay Bench of the Tribunal as also by 

this Bench cf the Tribunal and the decision by this Bench of 
A 

the ribuni,:l in the accILsaid CASs were rendered in September 

1991 while the decision by the Bombay Bench of the Tribunal 

was rendered en 14.2.91. 

9. It is fairly well settled that a decision of a 

court or Tribunal does not afford a fresh c-•-e of action'. 

T4Y.4-Auc,-tion 	 tc, be decided could very well 

fte p•rn 

. Faviog f101ed 	(T! 	ca,  ot be peiTitted,That 

, 
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the decision by the 'tribunal Am other case 	afforde) 

fresh cause of action*. The case law on the question has been 

considered by the Madras Bench of the Tribunal in a use 

reported in 1994( 28) ATC 810A.I.P.B.0 Class III Vit ibis. 0 

India and Ors. We are in respectful agreement with the view 

taken in the said,s 
6- 
cisiont. We, therefore hold that the O.As 

are barred by limitation!. 

10. 	We may now kroceed to analyse certain decisions 

sited at the bar. The Bombay Bench of the Tribunal vide its 

judgment dated 14.2.91 had observed tgat most of the applicants 

were not declared selected because they have obtained less 

than 150 marks The Bench in its decision rendered on 14.4-41 
rnosks care 

woe held that the cut, off twee arbitrarittn as it laid down 

certain qualifying marks in excess of 35% even though 

Tficient number of persons were not going to join the 

services esd even those who had secured less than 150 marks 

had to be appointed to fill the available vacancies which 

were advertised./4ttain directions were given to the respe- 

ll) 
ndentsk 

 to identify the actual number of vacancies in the Emple- 

yment Notice No. 2/81-82 and the vacancies in each category 

have to be further earmarked. This is for category no‘251. 

(ii) The respondents shall further find out as to how many 

candidates, who appeared in the said examination, 

have been selected finally and given appointments 
Several 
liazian other directions were also given which would not be 

relevant for our purposes. Except to note that in compliance 

with the directions given in the said order the High Power 

Committee gave its recrt. Thereafter a contempt petition was 

filc:d and in the c 
	 F7 - 	trFt-T. 	an order 

dated 63610.93 diei.ting tilit All tnc - € 
	 s who hava 



:: 24 :: 

secured 105 or more marks out of 3C0 shall be deemeld to have 

been recommended for Category No.25 and the General Managers 

of the respective Railways shall take steps to consider 

whether these applicants can new be granted appeintaments 

in the vacancies which we have indicated • within two months 

7 
from the date of receipt of the order',

/ 
 

11. The respondents thereafter filed civil appeals no'. 

1821-31/1994 and the Hon lble Supreme Court vide its judgment 

delivered en 294941994 set aside the order dated 6:10493 

passed by the Bombay Bench of the Tribunal: It did not find 

any arbitrariness in the cut off marks which were also adopted 

by the High Power Committee: Thereafter certain other 

petitions were filed before the Bombay Bench. The lleading 

00k as 280/91'. The 14 0.As were decided by a common judgment 

dated 1'.2.95 and they we:, cismissed on the ground of limi-

tation as also on merits. 

12. The learned counsel for the respondents has also 

placed for our consideration a decision rendered by the 

Jabalpur Bench in 0.A. 405/88 decided on 6'.2.95. The Jumps 

Bench took the view thatkthe decisions in appeals by the 

Hon'ble 5a-Hre, Court through its judgment dated 29.9'.94.. 

Inc 	 end and dismissed the 

the applicants was not entitled to any relief'. 

13. These O.As have ken to suffer the same fate: They 

are barred by limitation, not maintainable before this Bench 

and even on m:zits no case for interference is made out. 

A1.1 Why 	s ace therefore dismissed. No o &:'s is to (':.Sts 

.;(7 t21 	• • is!' ••!. 


